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industries, opera tions or processes etc , in the Coastal 
Regulation Zone Some activities are declared as prohibited 
and for regulating perm issible activities the coastal stretches 
within 500 m of high tide line are classified into four categories 
namely CR2-I, CRZ-II, CRZ-III and CRZ-IV. Construction 
activities in different categories of CRZ areas shall be regulated 
as per no rm s of n o tif ica tio n  S truc tu ra l ad jus tm en t in 
developmental planning may be required accordingly During 
discussions held, Kerala Governm ent has expressed some 
difficulties in im plementing the provisions of notification At 
this stage no proposal is under consideration of Government 
for amending the notification with specific reference to Kerala

Postponement of Out Agency

4134 SHRI R.B RAI : Will the Minister of RAILWAYS be 
pleased to state .

(a) whether the opening of an Out Agency at Bijanbari 
in Darjeeling district has been postponed,

(b) it so, the details thereof and the reasons therefor , and

(c) the  m e a su re s  ta ke n  by the G o ve rn m e n t to  
compensate the delay in the opening of an Out Agency9

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) (a) Yes, Sir

(b) and (c). An Out Agency was slated to be opened at 
Bijanbari on 9 8 96 But the same had to be postponed in view 
of complaints from  leading citizens of the locality against the 
proposed out agent. Further action will be taken by the 
Railways on the basis of the report submitted by the joint 
investigating team nominated for the same Com pensation for 
the delay does not therefore arise at this stage

Pollution by Thermal Power Stations

4235 S H R I JAG  M O H AN  W ill the  M in is te r of 
ENVIRONMENT AND FORESTS be pleased to state

(a) whether any study has recently been conducted by 
an independent agency to- assess the pollution impact of 
thermal power stations in the major m etropolitan cities of the 
country;

(b) if so, the details thereof;

(c) the extent to which this pollution is caused by the 
defective quality of coai with high fly-ash content supplied by 
the Coal India lim ited and its subsidiary companies; and

(d) the corrective measures taken or proposed to be 
taken by the Government in this regard9

THE MINISTER OF STATE OF THE MINISTRY OF 
ENVIRONMENT AND FORESTS (CAPT. JAI NARAYAN 
PRASAD N lS H A D ); (a) to  (c) Accord ing to a study conducted 
by the Central Pollution Control Board, coal based thermal 
power stations ^are am ong the major polluting sources in 
metropolitan cities. The Indian coal presently supplied to  all

therm al power plants has an ash content varying from 
approximately 35 to 45 per cent The process of utilizing such 
a high ash coal would affect the ambient air and water quality 
due to emission of fly-ash and its disposal on land if adequate 
preventive and control measures are not adopted Further, use 
of such poor quality coal affects the efficiency of boilers as 
also increases the coal consum ption as also auxiliary power 
consumption

(d) The corrective measures taken by the G overnm ent 
include the follow ing

(i) All therm al power plants have been directed to 
c o m p ly  w ith  the  p re s c r ib e d  s ta n d a rd s  on a 
tim e-bound basis Besides, while issuing clearance 
to new plants, the Government stipulates a number 
of pollution control measures and environmental 
safeguards Further, the power plants are required to 
utilize fly-ash to the maximum extent possible

(r) The Central Pollution Control B oard  has issued 
d irec tions under S ection  5 of the E n v iro n m e n t 
(Protection) Act, 1986 to a number of therm al power 
p lan ts w h ich  have no t ye t p io v id e d  a d e q u a te  
pollution control measures.

(iii) Government has sanctioned two projects tor setting 
up of non-coking coal washeries at Bma (Singrauh 
Coalfields, Piparwar (North Karanpura Coal fields)

(iv) Coal India have called for prom otion of private 
en trepreneurs, both  Indian as well as fore ign, 
through global tenders for setting up of non-coking 
coal washeries under Build-Own Operate Scheme

(v) Steps have been initiated for checking quality control 
of coal despatches

Fish Culture

4136. SHRI MULLAPPALLYRAMACHANDRAN Will the 
Minister of AGRICULTURE be pleased to state

(a) whether any restrictions have been imposed on the 
intend fish culturing;

(b) if so, the details thereof; and

(c) the extent of brackish water fish culturing now being 
carried on in Kerala and their annual fish production9

THE MINISTER OF AGRICULTURE (EXCLUDING THE 
DEPARTMENT .OF ANIMAL HUSBANDRY AND DAIRYING) 
(SHRI CHATURANAN MISHRA) : (a) No, Sir

(b) Question does not arise.

(c) An area of 14,657 ha. is reported to have been 
brought under brackish water culture in Kerala in 1995-96
9,000 metric tonnes of shrimp was produced in Kerala in
1995-96


